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BEFORE THE ADJUDICATING AUTHORITY
(NATIONAL COMPANY LAW TRIBUNAL)
AHMEDABAD BENCH
AHMEDABAD

C.P. (I.B) No. 63/7/NCLT/AHM/2018

Ccram: Hon'ble Mr. HARIHAR PRAKASH CHATURVEDI, MEMBER JUDICIAL
Hon’'ble Ms. MANORAMA KUMARI, MEMBER JUDICIAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 13.03.2018 |

Mame of the Company: Phoenix ARC Pvt Ltd.
(Trustee of Phoenix Trust FY 14-9)
V/s.
Doshion Pvt Ltd.
Section of the Companies Act: Section 7 of the Insolvency and Bankruptcy Code
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<SP Mfr:(muﬁ

NE | 5#:&@5 Y Forr . § R, MASMUDAR,
1. 35 AP AV {Es oW CT 'M‘M |

-

r o "-' "'“ - --_j-.__‘_.l‘ "‘. ‘:___‘;-fif

, Acdish doswr (U pirlcanty ARSI

ORDER

The Parties are present through their respective Learned Counsel/PCS.

On the request of Learned Counsel for the Respondent, the matter 1s adjourned, in the
presence of the Counsel for the Petitioner.

[1st the matter on 10.04.2019.

MANORAMA KUMARI , HARIHAR PRAKA SH%DI

MEMBER (JUDICIAL) MEMBER (JUDICIAL)

Dated this the 18th February, 2019.
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